
CENTRAL- ADMINISTRATIVE TRIBUNAL
• PRINCIPAL lENCH

NEW DELHI.

M.A.NO.487/95
IN

G.A.NO.218/95
1,.^ V"

Hon'bi« Shri P.T.Thrruvengadam, Member(A)

Shri Nagendra Kumar
s/o Shri P.S*.Rasa!
r/o Sarupnagar
Libaspur Extension
New Delhi. •

(Applicant iti person)

Versus

Union of India through

1. The Secretary
Ministry, of Urban Development
-NirKian Bhawan
New Delhi-,

2. The Director General (Works),,
Central Public Works Department
Nirman Bhawan
New Delhi.

(By Shri Madhav Panikar, Advocate)

0 R D E R(Oral)

Applicant

Re^p^dndents

^A is filed with a prayer that the OA be treated as

Withdrawn. HA is allowed. Accordingly, OA stands disiissed

3S withdrawn. No Costs.

(P.T.THIRUVENGADAfi)

MEMBER(A)
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